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IN THE CENIRAL ADMINISTRATIVE TRIBJNAL JAIPUR.
| BENCH, JAIPJR.
0.A,Nc.933/92 St. of order: 5,7.933

S URESH CHAND DHAKAR : Applicant
Vs,
JNION OF INDIA & ORS. : Respondents

Mr,Prahlad Singh Counsel for aoplicant

e

Mr .M, Rafiq Counsel for resvondents

CORAM

Hon'ble Mr,Justice D,L.Mghta, Vice Chairman
Hon'ble Mr.0,P, Sharma, Member (Adm.).

PER HON'BLE MR,JUSTICE D.L.MEHTA, VICE CHAIRMAN.

Heard the led@rned counsel for the varties.
Asplicant's father expired in the yedar 1984. An apo-
lication was moved by the mother of the applicant
that there is none to m3intdin the family of the
decedsed, SO éppointment mdy be given to her child
Suresh Chand. The respondents vide their letter
dated 17.1.85 (Annx.A-5) replied that the child can
not be appointed d@s her son is below 18 vyedrs and
ds soon @s he completes 18 yedrs his cdss shall be
considered for appointment on compassionate groand.
The applicant has complefed 18 years of age and tﬁe
respondents have now replied tﬁat his father exvired
8 years before and @s such appointment c@nnot be
given. The stand now taken by the respondents is
altogether unfair., They hadd & responsibility to
cons ider the case of the aooplicant for appointment
on éompassionate ground, on merits, once they gidve
the reply in AnnxzA-5 dated 17.1.85. The order
dated 24.8.92 {Annx.A-1) declining‘to give appoint-

ment is therefore bad.
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2. e accept this application and direct that the

respondents to give anpointment to the aosplicant

within @ period of 3 months on & suitable post. The

0.A, stands disposed of accordingly. No order as to

costs.
(0.p.Sharta (D.L.Mehta)
Member (A) Vice Chairmén,

.



